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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
' AT HYDERABAD

ORIGINAL APPLICATION NO. 1350/1997

DATE OF ORDER : 24.8.1998

BETWEEN :

P. Shyam Sunder Reddy Applicant(s)
AND

1. Assistant Personnel Officer,

Nuclear Fuel Complex,

Department of Atomic Energy, .

ECIL Post,

Hyderabad 500 062 Rangareddy Dist..

2. The Employment Officer,
District Employment Exchange,
Government of Andhra Pradesh,
Rangareddy District :
Srinagar Colony, Punjagutta,’

Hyderabad. . . sRespondents
Counsel for the Applicant - Shri K. Narayaﬁa Reddy
Counsel for the Respondents - Shri V. Rajeswara Rao

Counsel for the State of A.P. - Shri P. Naveen Rao

CORAM : ' ' | \

o | \ ‘
The Hoh'ble Justice Shri D.H. Nasir : ‘'Vice-Chairman
The- Hon'ble Shri H. Rajendra Prasad : Member (A)

ORDER

(‘per Hongblé Shri H. Rajendra Prasad, Member (A))
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Heard Shri K. NWageswara Reddy for the
Applicant(s),aaﬂ.Shri V. Rajeswara Rao on behalf of the

Respondents and Shri P. Naveen Rao on behalf of the

State of A.P.

The orders passed by this Tribunal today in
O0.A. No. 987/96 shall be complied with in this O.A. as

well.
A copy of the orders passed in O.A. No. 987/96

shall be kept on record of this file and also supplied

to the Respondents to facilitate further action.
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(H. RAJE PRASAD) (D.H. NASIR)
Member (A) _ VICE~-CHAIRMAN
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DICTATED 1IN OPEN COURT
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The Asst, Personnel Officer, Nuclear Fuel Complex,

Dept.of Atomic Energy, KCIL Fost, Hyderabad-~62

One

Ranga Reddy
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The Lmployment Officer, Dist.dwployment Exchange,

Rangareddy Dist. State of A.P.
Srinagar Colony, Zunjagutta, Hyderabad.
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Heard Shri K. Nageswara Reddy for the

Applicant(s),gmﬁ.Shri V. Rajeswara Rao on behalf of the

Respondents and Shri P. Naveen Rao on behalf of the

State of A.P.

The orders passed by this Tribunal today in

' |
O.A. No. 987/96 shall be complied with in this O.A. as

well.

A copy of the orders passed in O.A. No. 987/96

shall be kept on record of this file and also supplied

to the Respondents to facilitate further action.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION NO. 1350/1997._

‘z/ . .k-.'\L Av-al .‘,.I:.l‘:;- ,?‘\‘\
DATE OF ORDER : 24,8.1998 L o
G <
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BETWEEN : ) oY A
. e L%,
\\f~§;=‘f-/.;;:z:.\':' C v
P. Shyam Sunder Reddy Applicafit(s)
AND
1. Assistant Personnel Officer,
Nuclear Fuel Complex,
Department of Atomic Energy, .
ECIL Post,
Hyderabad 500 062 Rangareddy Dist..
2. The Employment Officer,
District Employment Exchange,
Government of Andhra Pradesh,
Rangareddy District
Srinagar Colony, Punjagutta,
Hyderabad. .+ .Respondents
Counsel for the Applicant - Shri K. Narayana Reddy
Counsel for the Respondents - Shri V. Rajeswara Rao

Counsel for the State of A.P. - Shri P. Naveen Rao

CORAM :

The Hon'ble Justice Shri D.H. Nasir

Vice-Chairman
The Hon'ble Shri H. Rajendra Prasad

Member (A)

ORDER

(per Hon'ble Shri H. Rajendra Prasad, Member {(a))




The following direction is issued:

" If €he apnlicant had been permitted to appear
for the teést/examinztion/interview held on 7-9-9%8, or on any
subsequent date, in pursuance of the interim orders passed by
this Tribunal on 3.9.,1997, the results of the said eﬁamihation
chall be declared forthwith, and the merit-based selécted
candidate shall be appointed now., This is in keeping with the
judgment of Hdn’bls Supreme Lourt in IExcige Supdt. M@lanapatném,
Krishna DisSt. &.P. Vo. KeD.N.7igweshwara Rao and others (1998)(6)
SCALE 676, as well as Govt.of India, Dept.of Sersonnel and

BRAKIHENY Training O.M.No. 14024/2/96-Estt.(D) dated!18-5-1998,

Thus, the OA is disposed oif finally, No costs.
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Teputy HBEegistrare
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I THS CEN TRAL ADT."LIN‘I STRATIVE LRE BUMN AL HYLERAELD BEN‘CH AT IWRErLSs
0.A.190. 937/96.,
Dute of Oxders 24-8=08.,
Between s \ : : o W.Jl

DJ.Eziu Naidue
.o hppliCQ-
and -
1. The Divisional Railway Managex,

SE Ry, Waltalr Division,
Visakhapatnam.

]

. The General Menagel, ,
sE Riy, Garden neach, Calcuttas

3. Regional Buployment officer,
Employrent Exchange,
Mahaxranipeta, Visakhapatnam=2e

i, Union of India, r€D« by
+he SecreteaXy, vailbhamatl, -
New Lelhi. *

5. The Railway soard, rep.oy its
Chairman,
Railbhavan, iew >Elhni.

- Regpondents.

/

Counsel for the zpplicants Shri M.Kesava Rao.

Counsel fpr the Regpondants: My eV eMalla ReddY, sC for Rlys.
Counsel or +he State o A.P.ﬂ chri P.Naveen Rao,
CORAM3 :
THE HON® BLE SHRI JUSTICE'D.H.EASIR s VICE~CHATRMAN
THE HON‘ELE MR. H:RAJENDRA PRASAD 3 MEMBEE(ADMN)

(0rder pexr Hon'ble Shri 1{,pajendrs prasad sMembe rg Al

teard Shri M.iEsave ao for th@-appliCaht;
shri C,V.Malla reddy for the RESpondEnté and Shri P.Naveen kao

for the Govt.ot AEJ{R-37

© mhe matter has been reconsidere@ on tne basis of

the facts contained in the UL as well as in the counter affidaviie
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